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r comes into operation immediately so

. - that hoarding and other things do not

. take place. Therefore, when the Fin-
ance Bill is introduced in the House,
it is that time from when the Finance
Bill will be operative. Now a ques-
tion was raised in the other House,
just as my hon. friends have raised
the question here, as to what happens
to the intermediate period of four
hours. On that point also clarification
was given in the House that nobody
can take excise duty as provided in
the Finance Bill till the Finance Bill
is introduced. Therefore, the guestion
of three or four hours will not make
any difference. . .

[MR. DEpuTY CHAIRMAN in the Chair]

SHRI S. N. MISHRA: The guestion
is not only. . .

-~

MR. DEPUTY CHAIRMAN: Let him
finish.

SHRI K. K. SHAH: So far as this
House is concerned, the Finance Bill
will come here
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SHR] BHUPESH GUPTA: Sir, you
have to give a ruling. If you do not
give it now, you may give it later.
But I say you have to give a ruling.
My friend, Mr. Rajnarain, stated that
he was physically moved and put in
the custody of the police. Obviously
it was illegal, totally illegal, if it was
not under law and if he was not under
arrest. Now we cannot dispute the
fact that he had been taken into the
police custody and detained there for
two hours or so. First of all, an ex-
planation should have come fo you.
No intimation was sent to you. It is

[ 2 MARCH 1970 ] arrest of Shri Rajnarain 192

not necessary that he must be produc-
ed before a Mapgistrate. The Police
could have also sent the information

through proper authority, If they
have not done it, they are at fault.
Sir, you will kindly ask the Chijef

Minister and the Home Minister of
Gujarat to furnish an explanation how
a Member of Parliament could be
taken and detained in custody SO
illegally and nothing is being done
against the police. Therefore, Sir, it
is a matter for your intervention.’

Then, as far as Indiraji hatao is
concerned, it seems Mr. Rajnarain
went there saying Indiraji hatao and
Mr. Hitendra Desai responded to his
word by saying Rajnarain hatao . . .
(Interruption).
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MR. DEPUTY CHAIRMAN: It is all
right. The House stands adjourned
till 2:30 p.M.

The House then adjourned
for lunch at forty-three minu-
tes past one of the clock,
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The House reassembled after lunch
at half-past two of the clock, MS8,
Depury CHAIRMAN in the Chair.

R

ANNOUNCEMENT RE ALLOTMENT
OF TIME FOR GOVERNMENT AND
OTHER BUSINESS

MR. DEPUTY CHAIRMAN: I have -
to inform Members that the Business
Advisory Committee at its meeting
held on Friday, February 27, 1970,
recommended allocation of time for
Government legislative and other
business as follows:—



